g . CENTRAL ADMINISTRATIVE TRIBUNAL
' “PRINCIPAL BENCH s NEW DELHI

0A.Ng.2494 of 1992
e | Dated New Delhi, this the 31st day of May, 1994

Hon'!ble Shri Je Pe :harma,NemberiJg
Hon'ble Shri B. K. 3ingh, Member{A
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1. Yirmal Ghosh,
s/0.Manmath Ghosh

2. Chittararjan Patra
s/0."alini Ranjen Patra

3. Asis Ghorsh
S/0.Baidyanath Ghosh

4, Tarur umar Hatui
s/0.Banchhanidhi Hatui

| & 5. Manash Kumar Patra,
f s/o0.Pulin Bihari Patra

6. Bimal Chandra Ghoch
« s/o.Marmatha Ghoeh

: 7. Khager Chandr=z Hatai
S 5/0.RudAra Narzyan Hatui

i > 8. G.Suriya Ra%,
‘ : s/0.Late G.F.R~0

1 | 9., Kalu Charan Behera,
s/0.atabar Behera

10. Saryasi Framanik,
3/0.Surendra Framanik

@ 11. Serat Chandra Wayak, ; |
| : S/0.Har ihar Yayak |

e 12. Aril Kumar Mohapatra
5/0.,An~3i Charan MOhapatra

13. Susarta Kumwar 3Bhuyan,
4 s/o0.Bhanru Charan Bbuyan
¥
14. Bijay Kumar Jena,
S/c.Tim Charan Jena '

15. Ratikanta Bhoi,
3/0.Bhikari Charan Bhoi

8y | 16. Baikuntha Math Bhoi,
| s/o.Bhaskar Bhoi

17. Ghanashysm Sahoo,
S/0.CGopabandhu Sahoo

| 18, Suryamani Bhoi
S/0.Bhaskar Bhoi
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1S. Aparesh Bhoi,
S5/0.Dibakar Bhoi

20, Paresh Chandra Barik,
S/o.Late Baikuntha Nath Barik
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40,

Dillip Kumar Fatra$
s/0.Bamadev Patra

Gargadhar Kawila
s/0.Dhuleswar Kamila

Ajay Kumar MOhanty.,
5/0.Gopal Chandra MOharty

Kishore Kumar Kamila,
5/0.Gangadhar Kamila

Sasanka Maity,
s/0.Surendra Nath Maity

Manik 1lal Das,
S/0.Bankim Chandra Das

Banabihari Jana,
s/o.Kartick Chandra Jana

Rama Chandra Mandal,
s/o.Milakantha Mandal

Chakradhar Bhuyan,
5/0.Ram Chandra Bhuyan

Laxman Mandal,
5/0.Nilakantha Mandal

Rabindra Kumar Dutta,
s/0.Prafulla Chandra Dutta

Pradeep Kumar Dutte,

s/o0.Rajendra Narayan Dutta

S.Hari Babu,
S/o.Late S.Kali Babu

S.Kali Prasad,
s/0.Late S.Kali Bahu

Her ihar Sahoo.
5/0.Brajamohar Sahoo

Ajay Kumar Dey,

S/0.Sanatan Dey

Barcehidhar Pramanik,

S/0.Rukusr Furna Chandra Pramanik
Fhagen Bharntd,

S/c.Danei Bharati

Kuber Chandra Jene,
S/c.Srikanta Jera

Kruttibas Behera,
S5/0.Kedarnath Behera
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57.
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60,
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Gopinath Behera,
s/o0.Late Benudhar Dehera

Radhamohanr Sahoo,
s/c.Chintamani Sahoo

Rabindra Math Fanigrahi,
3/0.5r ikanta Farigrahi

"Bg Bishru Varayen Parigrahi,

s/o.Maralidhar FParigrahu

Purra Chandrz Parigrahi;
5/0.Muralddhar Fanigrahi

Mural idhar Das,
S/0.Late Laxmidhar Dar

shyamapada Das,
5/0.52ilesh Chardra Das

lMirunalkarti Das,
53/0.Sudhansu Sekhar Das

Abhimaryu Mohanrty,
S/o.Late Girichari MOhanty

Karurakar Pradhan,
s/o.Chiﬁtamani Pradhan

Chittaranjan Yayak,
53/0.Faba Kumar Rayak

¥iranjar Nayak,
S/0.NMaba Kumar Yayak

Arur Kumar Kamila
5/0.Banshidhar Kamila

Kedar Nath Jenra,
3/0.Late Gangadher Jena

Basarta Kumar FPradbhan,
5/0.Bijay Kumar Pradhan

Prafulla Chandra Fradhan,
S/n.Kangali Charan Fradhan

Barsidhar Das,
S/o.Purendranath Das

Rahindra Nath Aich,
3/0.Gajendra Vath Aich

Kichore Kumar Tarai,
S/0.Rakhal Chardra Tarai

Khateswar Terali,
S/o.Mural idhar Tarai
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72.
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74.

76«
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80.

Jagneswar lichanty
S/0.Ganrga Faresyan lMOhanty

NYarendra‘Neth Aich,
s/0.Late Fanchanan Aich

Bhuper Chandre Behera,
S/0.Ganech Chandra DBehera

NMarayan Chardra Sahoo(a)
S/0.Jhadeswar Sahoo

Sr ipeti Charar Paul,
5/0.5adasiBa Paul

Sanata Kumar Das Adhikary,
S/o.Purna Chandra Das Adhikary

Pradip Kumar Senenati,
S/0.Sarbeswar Senapbati

Jatindra Vath Behera,
S/o0.Kedar NYath Behera

Ajay Kumar Parida,
S/o.Late Surerdra Vath Parida

Bijay Kumar Parida,
S/0.Late Surendra Math Parida

Harish Chardra Si,
s/0.Ra, akarta Si

Harekrushra Parigrahi,
S/0osMuralidhar Farigrahi

Nirakar Panigrahi,
S/o.Muralijhar Fanigrahi

Gouri Sharkar Das,
S/o0.Late Fravakar Das
Bhuyvati Mchar Szha,
S/0.Lalmohan Szha

Gadadhara Frzaghar,
S/o.Managobinda Fradhan

Ramakanta Jenra,
S/o0.Kartik Chandra Jena

¥il=kantha Samal,
S/0.Garash Chandra Samal

lanoranjan Dey,
3/0.Ramanath Dey ﬁ'”
3 |

Fradeep Kumar Fanigrahi,
S/o0e«Parcharan Parigrzhi

o~
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anoran jan Behera,
5/c.Gcpinath Behers

Yarayan Chandrz Sahoo(B)
s/0.Karhu Charan Sahoo

Chardrakanta Sahoo,
s/0.Karnhu Charan Sahco

Anarta Kumar Dac Mohapatra,
s/o0.Late Barkim Chandra Das Mohapatra

Bhabaarahi Panda,
5/0.Latr FadAmarav Panda

Barerndra Beherea,
S/o0.Kusha Charar Behera

Harekrushra Rath,
3/0.Late Govirda Rath

Sasank Sekhar Samal,
5/0.Managobinda Samal

suresh Chandra Fanda,

Sf£0.Raganarda Fanda

sudhanshu Sekhar Samal,
5/0.Nanagobinda Samal

Busdhiram Soren,
5/Q.Beaar Soren

Fradip Kumar Mayalk,
8/0.Rajerdra Prasad Mayak

NMarayanr Chandra Behur ia,
S/0.Udaynath Behuria

gxRxtkakx@xxx, Janmejoy Giri
s/0.Surendra Math Giri

Jogendra NMath Patra

S/0.% Banamali Patra

Yabaghan Mallick,
S/0.Late Balakrushra Mallick

Biswambhara Agharyea
S/o.Diganbar Acharya

°8. Rt Bijay Kumar déna,

28,

3/0.Maherdrarath Jena

Bidyadhar Behera,
s/o.Parchanan Behera »

100. Mrutyunjay Kumzr Giri,

S/o.Late Surendra Math Giri
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Dillip Kumar Bhuyan
S/0.Frafulla Kumar Bhuyan

Jayarta Kumar Samzal,

'S/0.Gargadhar Sainal

Aparti Behera,
5,/0.Fhakan Behera

Dill ip Kumar Das,
S/0.Jhadeswar Das

Gourahar i Bhat,
3/0.Lat~ Babwu Charar Bhat

Sarjay~ Kumar Dey,
5/0.5rihari Dey

Sudhir. Kumar Giri,
S/0.Bisvakeshan Giri,
Akshay Kumar MOhata
S/0.Late Jagarnath Mahata

Sr ikanta Mahal,
s/0.Prah=l1la3d Mahal

Suril Kumar PMOhanty,
S/0.5ushil Kumar Mohanty

Jaaannath Parida,
S/0.Rajerdra Math Parida
Braijia Gopal Dutta,
5/0.Ja2i Nar~yan Dutta

Bha jahari Jdena,
S/0.8 Arjun Charanr Jena

Aranrte Mareyesr Panda,
S/0.Bishnupada Panda

Jahmejoy Sarangi,
S/o.Late Baikuntha Nath Sarangi

Mrutyunjay Sahoc,
S/o0.Sashadhara Szhoo,

Ashok Kumar Pradhane.
S/0.Dinabardhu Pradhan

Sujay Kumar Sur,
S/0.Ramesh Chandra Sur

Miranjan Behera,
5/0.3urendra Behera

Chittararjar Pradhan,
S/o0.Ramahari Fradhan s

- (By Advocate: Shri C. 5. Panda)

Applicants
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l. Upion of 1India through the Secretary

lMinistry of Personnel,
Fubl ic Grievances ard Pensions,

Department of Fersomnel and Training,

Morth Block, New Delhi-110 001,

?. The Secretary,
Union of 1Indias,
Ministry of Welfare,
Shastri Bhawan,
MEW DETHI-110 001,

. ¥ Chairman,

Railway Boarg,
Ra il Bhawan,
New Delhi-110 001,

4. Chief Fersonnel Officer (Administration)

SOuth Eastern Railway,
11,Garden Reach Roadj,
Calcutta- 700 043.

5. Ascsistant Persorrel Officer,
South Eastern Railwavy,
At/PO. KHAPAGPUR
Dist.lMidnapore (West Bengal)

6+ Prasanna Kumar Behera,
Rashakantapur LeProsy Association,
Lo Aurobindo FMagsr,
PO. HARIFUR, Via: Amarda
Dist.Mayurbhanj (Orissa)
Pin 757 055

(By Advocate Shri H. K. Ganguani)

<26>r\Q:C# :

RESFONDENTS.
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(Ora1)
Shri J. P. Sharma,M(3J)

In the present application, no specific order has
been challenged except the memo dated 16.7.92 issued
by Office of the D.R.N.(P), Kharagpur for provisional
appointment in C1.1V ef one 3hri Prasanna Kumar Behera
impleeded a; Respondent no.6., In the details of the
ofder against which the application is mede, a

also \
reference has/been made toc the Government notification

dated 25.12.71 and 5.10.81 for making appointments of
cured leprosy persons in in Group 'C' & 'D' posts

on "first come, first serve® basis, The grievance
projected is that said Shri Presanna Kumar Behera
submitted his appliceation in the yesar 1985 in the month

of June while one Shri G. Surya Rapg, in June, 1984,

1

b 3N The reliefs claimed by the applicants are:

"(i) WQuash the impugned illegal appointment order
dated 16.7.92 (vide Annexure-'A1') issued by
the Respondent No.5 and issue direction to the
Respondent No,4 to consider the applicants,
Applications dated 8.6.84 (vide Annexure-'A4')
along with the Respondent Np,6's application
deted 15.6.85(vide Anpexure-'A6') in terms of
Govt. Notifications dated 25.12.71 and
Annexure-'A5'(colly).,

(ii)xx XX "

3. None of the applicants come within the territorial
jurisdiction of this Tribunal. The applicants have said
to have given the power of Attorney to one Shri Dibakar Bhoi.

The Power of Attorney is on record. A1l these 120 applicants

Contd,,..S
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where their address is shoun as Rural Entitlement Centre,
A

Sri Aurobindo Nagar, P.0. Haripur Vias Amarda, Oistrict

Mayurbhenj, Orissa. Thus the normal residence of any of
these applicants is not within the territorial
jurisdiction of the Principal Bench. This OA came for
hearing &fter the issue of notice to the respondents

on 23,8,93 when Shri He K. Ganguani appeared for the
respondents and non appeared for the applicants and

the OA was dismissed in default.

4. The respondents have also filed their and oppose &
N

the admission of this application and also contested

the same on merits enclosing as annexure to the counter

the report of examination of persons claimingte have

suffered leprosy in connection with the ‘recruitment by
Js te Railways., This report is dated 14.2.90.

Or P. Vijaya Kumaran, Senior Medical Officer of
Schieffelin Leprosy Research & Training Centre, Karigiri
examined 102 persons clinically and only 24 persons

were found to have signs of resolved leprosy whereas

7€ did not have any signs of leprosy. A fey persons

had deformaties which were not however related to

leprosy.

5. MAfter the dismissal of this application MP.4000/92
was filed on 14.12.92 purporting toc be a petition

for condonation of delay in filing the OA.No.2494/92,

Contd, .. 10
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This application for condonation of delay is not
signed by any of the 120 applicants. No reason
whatspgever of not filing the application within time
exhibiting substantial and reasonable cause has been
averred in the application. The petition runs inte
only - eleven lines which does not show any reason
whatsoever, This application is also not supported
by affidavit by any of the 120 applicants, The Pouer
of Attorney holder Shri Dibakar Bhei who was only
appointed to prosecute.this application, cannect
originally give any reasons which were available to the
applicants for not coming to the Tribuna) uitﬁin
limitation.
6. MP,3087/93 has been moved on 22.9.93 to restore

in 0A.2494/92 ,
the MP.4000/92/by recalling order of dismissal dated
7.10.93, MP.200/94 has been moved to recall the order
of dismissing MP.3087/93 as well as to recall the order
on MP.4000/92. None of the petitions are signed by
any 'of the applicaents or the Power of Attorney holder,

dhri Dibakar Bhoi.

Te shri C. 3. Panda appears for the applicants in
all these epplications and he has filed his own
affidavit to the effect that he could not be present
on 7,10,93 because of illness and therefore the order
of 7,10.93 be recalled. The affidavit of the learned

ctounsel of the applicant has some force and we accept

Lo

Contd, .. 11
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the averments made in the affidavit as true statement

of facts, Hguwever, the basic point that dnvolves is
MP.3087/93 has not been signed by any of the applicants
nor MP,4000/92 has been signed by any of the applicants
nor any affidavit in support has been filed by any of the
applicants to make out a substantial and reasonable cause

for condoning the delay caused in filing this application,

8. The learned counsel for the respondents,
shri He. K. Ganguweni, besides taking objection of

territorial jurisdiction of this Tribunal, has also raised
the issue of limitation both in filing OA as well as that
MP for condonation of delay has not been signed by any

of the applicants, The facts which are specifically in
knowledge of the applicants, cannot be deposed by a

Power of Attorney holder. He is only authorised to act
during the pendency of the proceedings before the Tribunal
and cannot act for a period earlier to filing of this

application stating facts which are not in his knowledge.

9. In view of this, the present application does not

lie within the ;erritbrial.jurisdiction of this Tribunaj
and is also barred by limitation. The present application
is therefore dismissed with liberty to the applicant to

dpproach the proper forum, if so advised and if they make

Contd' ..12
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out a case for condonatibn of delay before that

ferua. Uﬁiend:ﬂ?s-areydiSpos-d of accordingly.

Cost on parties,

(Bo . % ) (Jo P. Shprna)
Member(A o Membe r(J)
dbc




